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 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  |  beg  to  lay
 on  the  Table  a  copy  of  the  Gujarat  Surviv-
 ing  Alienations  Abolition  (Second  Amend-
 ment)  Rules,  1971  (Hindi  and  English  ver-
 sions)  published  in  Notification  No.  GHM-
 425-M-GSA-I07I/8  .75-Y  in  Gujarat
 Government  Gazetie  dated  the  29th  Septem-
 ber,  1971,  under  sud-section  (2)  of  section
 28  of  the  Gujarat  Surviving  Alienations
 Abolition  Act,  1963,  read  with  clause  (c)
 (iv)  of  the  Proclamation  dated  the  !3th  May,
 97l,  issued  by  the  President  in  relation  to
 the  State  of  Gujarat,  together  with  an  ex-
 planatory  Note.  [Placed  in  Library  See
 No.  LT-3i6/7!}.

 €CRRECTION  OF  ANSWER  TO  USQ  NO.
 67I9  RE  GROWTH  OF  INDUSTRIAL

 HOUSES

 औद्योगिक  विकास  मंत्रालय  में  उपेंद्र
 (श्री  सिद्व  ओवर  प्रसाद  :  मैं  औद्योगिक  गृहो  मे  वृद्धि
 के  बारे  में  श्री  बी०के०  दासचौध री  के  ग्र तारा कित
 प्रकटन  सख्या  67I9  के  भ्रमित,  197)  को  दिये
 गये  उत्तर  को  शुद्ध  करने  के  लिये  तथा  उत्तर  को

 शुद्ध  करने  में  हुए  विलम्ब  के  कारणों  का  एक
 विवरण  सभा  पटल  पर  रखता  हूं।

 Statement

 In  the  answer  given  to  the  Unstarred
 Question  No.  67I9  in  the  lok  Sabha  on  the
 3rd  August,  397J,  it  has  irter-alia  been
 stated  that  “the  Monopolies  Inquiry  Com-
 mission  listed  in  its  Report  75  Groups
 whose  total  assets  were  found  to  be  not  less
 than  Rs.  75  crores  in  1964",  This  state-
 ment  may  kindly  be  corrected  to  read  as
 under  :—

 “The  Monopolics  Inquiry  Commission
 listed  m  its  Report  75  Groups  whose
 total  as.ets  were  found  to  be  not  less
 than  Rs.  5  crores  in  1964",

 Also  the  figures  of  assets  given  in  the
 Statement  attached  to  the  answer  are  in
 ‘Crores  of  Rupe:s'.

 NATIFICATIONS  UNDER  EMPLOYEES
 PROVIDENT  FUNDS  AND  FAMILY

 PENSION  FUND  ACT,  4952

 THE  DEPUTY  MINISTER  IN  THE
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 MINISTRY  OF  LABOUR  AND  REHA-
 BILITATION  (SHRI  BALGOVIND
 VERMA):  I  beg  to  lay  on  the  Table  a
 copy  each  of  the  followiug  Notifications
 (Hindi  and  English  versions)  under  sub-
 section  (2)  of  section  7  of  the  Employees’
 Provident  Funds  and  Family  Pension  Fund
 Act,  952  :—

 (i)  The  Employees’  Provident  Funds
 (Second  Amendment)  Scheme,  1971,
 published  in  Notification  No.
 G.S.R.  73]  in  Gazette  of  India
 dated  the  22nd  May,  I97t.

 (2)  The  Employecs’  Family  Pension
 (Third  Amendment)  Scheme,  1971,
 published  in  Notification  No.
 G.S.R.  252  in  Gazette  of  India
 dated  the  Ist  September,  1971.

 QQ)  The  Employees’  Provident  Funds
 (Third  Amendment)  Scheme,  1971,
 published  in  Notification  No.
 G.S.R.  488  in  Gazette  of  India
 dated  the  9th  October,  1971,
 [Placed  in  Library.  See  No.  LT-
 1318/71]

 GUJARAT  GOVERNMENT  NOTIFICATION
 UNDER  BOMBAY  PRIMARY  EDUCA-

 TION  ACT,  947

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FDUCATION  AND  SO-
 CIAL  WELFARE  AND  IN  THE  DEPART-
 MENT  OF  CULTURE  (PROF.  D.  P.
 YADAVA)  :  I  beg  to  lay  on  the  Table  a
 copy  each  of  the  following  Gujarat  Govern-
 ment  Notifications  (Hindi  and  English  ver-
 sions)  under  sub-section  (3)  of  section  63  of
 the  Bombay  Primary  Education  Act,  947
 read  with  clause  (c)  (iv)  of  the  Proclama-
 tion  dated  the  I3th  May,  1971,  issued  by
 the  President  in  relation  to  the  State  of
 Gujarat  :—

 qd)  The  Bombay  Primary  Education
 (Gujarat  Second  Amendment)
 Rules,  1971,  published  in  Notifica-
 tion  No.  K/SH/2847/PEA/l470-
 263!7-K  in  Gujarat  Government
 Gazette  dated  the  2)th  May,  1971,

 (2)  The  Bombay  Primary  Education
 (Gujarat  Third  Amendment)  Rules,
 i970,  published  in  Notification


